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Central Aministrative Tribunal
Principal Bench

[ - J

CeAo NO. 1403/1991
New Delhi, this the 7th day of August, 19954

Hon'ble Shri J.P. Sharma, Member éJg
Hon'kle Shri B.K. Singh, Member (A

Shri Roshan Lalage 57

S/o Shri Jog Raj, :

Qrte No, 14, Type 11, Fress Colony,

Mayapuri, Ring Rog,

New Relhi, +e0 APPlicant

(By Shri GeP. Sood, Advocate)

Versus

U"oooia

seivice through
Lirector of Printing,
Niman Bhgawan,

New Del hi ¢

Manager,
Mayapuri
Ring Road,
New Delhi

Shri Chatter Pal,

Foreman, Govte of India Press,
Ring Road,

Mayapuri,

New Delhie

Shri Gopi Chard,
Foreman,
C/o Manager, Govts of Indis Fress,

. Ring Road,

New Delhi . Respord ents

(By Shri Ve.S.R.Krishna, Advocate)

OR D ER (CRAL)

(delivered by Hon'ble Shri JePitharma, Manber (J)

The applicant as well s respendent No, 3 & 4-are

the anployees of the Govt. of Indis Press and hold the

poest of Section Holder which is 3 prqnotiOnal post f
rom
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Composi tor Grade-II.‘ Next pramotional post is that of Foreman,
This proamotion is gwérned by the rules ismed by the
Minisi;ry O0f Urban Develofment by G.S.R.. dated 28th Décémber,
1987, The> post of Foreman is tO be filled by 1004 promotion
in the gradg of Rse 1400=-2300/= and Section Holder with three
years regular service in the grade are eligible for prqnotion;*‘
In the event that eligible cadidates are not availsble, then
Section Hold er with‘8 years: totsl service in théf grade and
the next lower grade are eligible for consideration. A group'c
Departmental PI’OmQtiOK:l Conmi tt ee cCnsiders the promotions

The applicant filed this O.A. when ﬁe was at the age
of 57 ye ars and he retired during thepend ency of the application
on 30th .Jﬁne, 1991. He has a grie%;anc;e that one Shri .Chétterpal
and Shr& Gopi Chamd were given pramotion on the post of
Foreman ignoring the claim of the applicant for brqnotion
though he claims himself to be senior-most in the ciddre of the ,
Section Holder. The applicant has given a cOmparative chart
of his bio-data v th respect to Tespondents No. 3 & 4 i.es

Chatter Fal and Gopi Chand respectively as Campositor Grade-I

& Campasitor Grade-II. The applicant joined as Compositor

" in Feb.,1957; Shri Chatterpal joined in Feb.,1961 and Shri

Gopi Chand joined in Septeamber, 1956. All the abwe i,e.
apPlicant and respondents NO, 3 & 4 'jOined as ompositor Gryde-I1

in December, 1971; January, 1972 and in Jyne, 1971 respectivelys
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The applicant joined a5 Section HOolder on gd=ho¢ basis in
Peb.,.].982 while on regular basis heAwas promoted in May,
1984 s0 the case of Shri Chatter Pal. Regarding the case
of Shri Gopi Cham, i;c, is said that he did not gqualify hence
he was revoerted fren the g-hoc post. Shri Chatter Pal
& Shiri Gopi Chand were, however, prOm'.Dted in April, 1990
ard Feb.,1991 respectively to the post of Foreman ignoring
the claim of the applicants

The applicant, therefore, filed this original
application in May, 1991 and prayed for the grant of the
reliefs that the promotion acgorded to Respondents No. 3
ard 4 in the yea;r.‘ 1990 amd 1991 be quashed wi th the
direction to the respections to promote the gpplicant
from May, 1990 with all consequential benefitsd

On notice, the respordents filed the reply and
opposed the grant of the relief prayed for amd also
denied the avemments made in the O.Ae regarding the
seniority of the applicant above * - Shri Gopi Chard
respondent nos 4. Regarding respordent nos 3, it issaid
that he belongs to 3C categOry and he got pramotion
earlier in his own quota on the reservation point,

It is said that for the promotion to the post of Foreman,

" a panal was prepared and since the applicant got last

berth in that panel i.e. at n% 4 and three vacancies were
filled up, so, he ¢ould not be appointed amd he in the

meantime has retired, The applicant, therefore, has no

case. The respordents have denied averments of the spplicant
i ally




made in the original aPplication that Shri Gopi Chard
was Teverted ard in the rejoimder the applicant has not
‘denied this fact spec’ifically. The s~hoc prqnotior; given
to thé abPPlicant sometimes in ljeb.,l982 was not considered
for granting him the seﬁi ori ty as there was no clear
sGbstantive vacancies availéble,and the promotion was given
without the wécrm(aliiies of conducting a DeFPeG a5 per rules
of 19874

We heard the learned counsel for the applicant Shri
0.P, S0d gnd Shri V.S.R'.Kri'shna couns el tLOr the respondents
at letjgth and perused the record, Firstly, we find that
the learned counsel hammerred on 3 selectiﬁn conducted
by the respondents by holding é De#.G 1in 1983, The
proceedings of that DPC 31so shows a5 agverred in the
origingl application that the grading of the applicant
was ad judged better than Shri Gopi Chand. However, this
DFC was not duly constituted as per O+ 0f DsO.RT
inasmuch as no membersin the DFC was belonging fo 3C/3T
cat egory and further there was no outsider. The competent
au‘thori‘tQ,' therefore, quashéd the proceedings of that DPC,
The contension of the applicant's counsel, therefore, cannot
be accepted that by virtue of the grading given to the
aPplicant in that D.P.C., the applicant earned better
seniority than it was prevailing due to length of service
in the grade ofCanpositor Grgde-1 & Compositor Gragle 511

and that of Section Holder. “hen we go through the
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averment in the OsA. in para No. 4.C, we fird that
in the zone of cénsid eration Shri Gopi Chaml is shown
senior at serial no. 5 while the applicant is shown
junior at serial no. 6 and Shri Chatterpal, SC cardidate,
is showr; at seriagl No. 15¢ Tﬁus, Shri Gopi Chard had
always been considered as senior to the gpplicant.
‘The theory of reversion put by the applicant in tﬁe
original application has been denied by’ the respomients
ard they have taken the uniform stand that seniority
in Section Holders{ CASE) was gWern.éd by the date of
regqular appointment to the grade amd both the applicant
and respondent no. 4 i, e, Gopi Chand weie regularly
;appointed to the grade of Segtion Ho.ldér on 25.5. 1984
and since Shri Gopi Chaml hgving joined the service
earlier and earned earlier pranotion in Grade-l &
Grarie-l I, the applicant cannO‘t march over the seniority
from Shri Gopi Chand., As regards Shri Chatter Pal, though
he is junior but on the ‘ros ter point, he got his promotion
earlier in both the grades of Compositor ;s well as
Section Holder anﬁ he earned that place while he was
pronoted to the post of Foreman in the reserved cateqoryy
We, therefore, find that the applicat has no case at all
as he was considered and given a berth at the bottam
of the pa'nel ard he could not succesd in gettiny g

Placement till the date of his retirement on super-annuation.
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The xespﬁndents are, therefore, not at féult. The
relief préyed for by the aPplicant in this application,
therefore, cannot be granted iﬁ'faJOur of the applicantd
In view of the above circums tances, the |
application is dismissed accordingly leaving the

parties to bear their Own cOsty
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